
. 	J1!'ML $i)Fj1I 15TRATIVE rRH3UrL: CRUMKULAM 

Dated Tuesday the tuentysixth day.of 
September, One thousand nine hundred & eighty nine. 

Present 

Hon bie 5hri NV Krishnan, Administrative Nember 
and 

Hon 4bie Shri MI Hardasan, 3udical)Ø1iber 

gMtration NOA3O8J89andO33Q 

OA O889 

I Basil Alexander 
2 Prabath TO 
3 P Sudha Bai 
4 Janaki Rajappan 	 : Applicants 

13. 

1 Union of India rep, by 
the Secretary, 
Plinistry of External Af'Iàirs 
New Delhi, 

2 Joint Secretary(CPU) & 
Chief Passport Officer 
Pinistry of External Afrairs 
New Delhi. 

3 Regional Passport Officer 
Regional Passport Office 
Cochjn 	 . 	 Respondents 

i10B9. 

I Rosamma john 
2 Annie Victor 
3 Lalitha Chacko 

CI Chacko 
TV John 

6 BSreekumar 
7 AN rqohanan 
8 UPJoy 
9 . 5 Sadananda Bhat' 	Applicants 

Vs 

I Union of 1ndiarep by 
the Secretary, 
Ninistry of External Affairs 
New Delhi. . . 	. 

2 joint 5ecretary (CPU) and 
Chief Passport Officer 
Iinistry . of . external Al fair9 

New Delht 

3 Regional Passport Officer 
Regional Pasaport Office 
Cochin 	 . nespondents 

. . . . 2/- 



OAOt 

-2.. 

fl/s K Ramakumar & tJR Ramachandran Nair 

fir Thomas john, ACGSC 

OROER 

: Coun8el of Applicants 
in both the cases. 

: Counsel of Respondents 
in twth the cases. 

Shri f'JV Krishnan, Adninistrativu I9ember. 

When the case was called for final hearing, the 

learned counsel for the respondents stated that the mite? 

sought by the applicants hao already been granted and 

therefore, this can be disposed of. 

2 	The applicants were transferred from one place to 

another, but they were not paid the Transfer TA on the 

ground that the transfers were made at their own request 

and hence they were not eligible to Transfer TA. The 

application was made to issue direction tç the respondents 

to pay them Transfer TA. It is now 3tatCd by the learned 

counsel for the respondents that by al-r dated 7.7,89 

of the flinistry of External Affair8 that the transfers of 

the applicantsalanguith others have now been treated as 

being in public interest instead of at their own request. 

Accordingly, the applicants will be entitled to uhatever 

dues are admissible to persons transferred in public interest. 

3 	Shri TA. Rajan, Proxy Counsel representing Shri •K 

amakumar. concedes that in the light of these developments 

the application4 hagj become infructuous. 

4 	Accordingly, ths applications ave dismissed as 

having become infructuous. 

(AU aridlasan, 	 (rv Krishnan) 
3sdicial Nrnber 	 Administrative r1em 

26 9- 


